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FINAL ORDER NO.60072/2019

Per ASHOK JINDAL:

The appellant is in appeal against the impugned order wherein
no opportunity of being heard on merits has been granted to the

appellant.

2. It is submitted by the Ld.Counsel that as the appellant has not
been heard on merits, therefore, there is gross violation of principles

of natural justice. He prayed that the appellant be heard on merits.

2. Heard the parties and perused the record.

3. I find that it is a case, the appellant has not been granted
hearing on merits of the case. In that circumstance, I hold that there

is gross violation of principles of natural justice.
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4. In the result, the impugned order is set aside and the matter
remanded back to the Commissioner (Appeals) for de novo

adjudication.

5. In these terms, the appeal is allowed by way of remand.

(dictated and pronounced in the open court)

(Ashok Jindal)
Member (Judicial)
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